Title: Regarding alleged misuse of POTA.
MR. SPEAKER: Now, we will take up '"Zero Hour'. Yes, you can make your submission.

DR. C. KRISHNAN (POLLACHI): Thank you very much for giving me this opportunity to talk about a sad thing that a
hon. Member of this House has been booked under POTA and he is now behind the bars.

Sir, | would like to bring to the notice of the hon. Members of this House as to how POTA has been misused by the
Government of Tamil Nadu.

Sir, Shri Vaiko, my leader, General Secretary, MDMK was arrested on 11t July, 2002 under the POTA and he is in
Vellore jail. While Shri Vaiko was participating in the debate on Gujarat incidents in the House, some Members of

Opposition parties interfered and referred him as a supporter of LTTE. To clarify the view taken by the Members of
the Opposition, Shri Vaiko, my leader, explained his stand with regard to LTTE. He only mentioned the same in the

public meeting held at Thirumangalam in Madurai district on 29" June this year.

Sir, the arrest of Shri Vaiko under POTA is an anti-democratic action taken by the Government of Tamil Nadu.
During the debate on POTA in the House, Government assured that it will not be allowed to be misused for political
reasons and against political parties...(Interruptions)

SHRI P.H. PANDIAN (TIRUNELVELI): Sir, it is a State subjecta€] (Interruptions)

DR. C. KRISHNAN : Sir, now POTA has been misused by the Government of Tamil Nadu. I, on behalf of my party
and on behalf of everyone here, wish to know from the Government as to what action the Central Government
proposes to take for the protection of the Members against the use of POTA and for the release of Shri Vaiko,
leader of MDMK party.

DR. NITISH SENGUPTA (CONTAI): Sir, we also associate ourselves with the sentiments expressed by the hon.
Member...(Interruptions)

DR. C. KRISHNAN : Sir, there are a lot of problems that are yet to be solved in the State of Tamil Nadu. In order to
divert the attention of the people of Tamil Nadu from those issues, the Government of Tamil Nadu has resorted to
such actions. The Cauvery water dispute has not yet been settled. There has been an increase in the bus fares
and there has also been a hike in the charges of electricity. Likewise, there are many other problems. The MDMK
party had created a public opinion against the Government of Tamil Nadu and the Government in an effort to divert
the attention of the people from these issues has taken such an action. Instead of solving the problems of people,
the Government of Tamil Nadu has started suppressing the voice of the Opposition. The arrest of Shri Vaiko is a
case of political vengeance and this has to be taken care of at this stage itself. It is because today it has happened
with Shri Vaiko and tomorrow anybody can be arrested like this. So, the Central Government should initiate action
immediately to protect ...(Interruptions)

SHRI P.H. PANDIAN : Sir, | would like to reply to this&€] (Interruptions)
MR. SPEAKER: Let him complete first.

DR. C. KRISHNAN : Sir, today Shri Vaiko has been arrested under this, tomorrow anybody can be put behind the
bars under this POTA. | would like the Central Government to give its opinion on safeguarding the Members in this
respect.

MR. SPEAKER: This issue being an important issue, | am going to allow some Members to speak on this.

...(Interruptions)

*Not Recorded.
SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, | want to say something not on this issue. ...(Interruptions)

MR. SPEAKER: On any other issue you are not allowed to speak unless | dispose of this particular issue.



SHRI K. YERRANNAIDU : Sir, | have already given notice on this issue. | want to add to what Shri Ramji Lal Suman
has said. ...(Interruptions)

MR. SPEAKER: | have not taken that up. You are aware that on that there is going to be a discussion.

...(Interruptions)

MR. SPEAKER: Nothing will go on record except what Shri Prabhunath Singh says now.

(Interruptions)™

SHRI P.H. PANDIAN : Sir, | seek your permission.

MR. SPEAKER: | am going to permit you. You will be positively permitted to speak on this issue. This is a very
serious issue. | want everybody to cooperate. Your colleague has been arrested under POTA. Would you not like to
discuss it in the House? | want this to be discussed seriously.
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MR. SPEAKER: Shri Prabhunath Singh, you have to be very brief.
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SHRI S.S. PALANIMANICKAM (THANJAVUR): Hon. Speaker, Sir, POTO was enacted as a law in order to prevent
terrorism and terrorist activities. It should not be used as a weapon against political opponents. When the Bill was
introduced in Parliament, we from DMK Party expressed the fear that this might be used against political opponents.
We want a solemn assurance from the Home Minister that this would not be used against political adversaries.

Now, several people have been arrested under POTA by various State Governments. So also the States are
contemplating to arrest several people under POTA in the near future.

Since Shri Vaiko, an hon. MP, has been arrested, we are making an issue in this Parliament today. | want to know
how many innocent people have been arrested on personal vendetta and on political reasons.

Sir, it is the misuse of POTA by the Tamil Nadu Government. The arrest of Shri Vaiko by the Tamil Nadu
Government is a clear case of political vendetta and to prevent his political activities.

In this case the Special Court has not been constituted to remand a person arrested under POTA. A magistrate is



not competent under the Act to remand an accused....(Interruptions)
SHRI P.H. PANDIAN : Sir, what is this? He is reading during the Zero Hour....(Interruptions)

SHRI S.S. PALANIMANICKAM : You are not the Speaker. The hon. Speaker has allowed me to
speak....(Interruptions)

SHRI P.H. PANDIAN : Sir, there is no rule to read during Zero Hour.

MR. SPEAKER: Shri P.H. Pandian, please take your seat. | will allow you also to speak.

...(Interruptions)

SHRI P.H. PANDIAN : But Sir, there is no rule for reading during Zero Hour....(Interruptions)
SHRI S.S. PALANIMANICKAM : Who says | am reading?...(Interruptions)
MR. SPEAKER: Shri P.H. Pandian, please.

...(Interruptions)

SHRI S.S. PALANIMANICKAM : Sir, so far, no rule has been framed about the functioning of the Special Court.
Hence, a remand by the magistrate is illegal. Taking this fact into consideration, the magistrate, who originally
remanded five accused in this case, applied for leave and went away. It seems that he refused further remand to
the accused. So, the Executive had pressurised another magistrate to remand them. It is a clear case of
pressursing the Judiciary by the Executive.

MR. SPEAKER: Shri S.S. Palanimanickam, please be brief. You cannot read out the entire thing.
SHRI P.H. PANDIAN : Sir, please give a chance to all the Members to speak on this subject...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, he says that the Judiciary has been put under political
pressure. How can he say so?

MR. SPEAKER: He wants to criticise the political pressure and not the Judiciary.

...(Interruptions)

SHRI MANI SHANKAR AIYAR : That is what he had said...(Interruptions)
SHRI P.H. PANDIAN : Sir, you should not allow such a reading by a Member of Parliament....(Interruptions)

SHRI S.S. PALANIMANICKAM : Sir, we should have more safeguards in POTA to prevent action initiated due to
political reasons. Under this Act, police officers have been empowered with the power of arrest.

MR. SPEAKER: Please conclude now.



SHRI S.S. PALANIMANICKAM : Sir, our leader Dr. Kaliangar yesterday stated in the Press that there should be an
in-built mechanism before the arrest by the police officers.

In the United Kingdom during World War I, the emergency provisions were made that the competent authority to
issue warrant of arrest should be the Home Secretary of the State.

We, the DMK, insisted at the time when POTO Bill was being considered that the competent authority to issue the
order of arrest should be the Home Secretary of the concerned State. Othewise, POTA will be misused time and
again.

Therefore, we want from the hon. Home Minister a statement about the arrest of Shri Vaiko, an hon. Member of this
august House. Thank you.

MR. SPEAKER: Now, Shri E. Ponnuswamy.
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SHRI E. PONNUSWAMY (CHIDAMBARAM): Thank you very much, Sir, for the opportunity given to
me...(Interruptions)

SHRI P.H. PANDIAN : Sir, let me speak now.

MR. SPEAKER: Do you want to speak now? | wanted you to reply rather.
SHRI P.H. PANDIAN : Sir, you are allowing everybody but not me.

MR. SPEAKER: | will allow you also.

SHRI P.H. PANDIAN : As a right of reply, | should be allowed to speak now.
MR. SPEAKER: Shri E. Ponnuswamy is on his legs. Let him speak.

...(Interruptions)

SHRI S.S. PALANIMANICKAM : Sir, Shri Pandian is on the panel of Chairmen also. He should follow the
procedures...(Interruptions)

MR. SPEAKER: Shri Pandian, you had been the Speaker of a State Assembly also. Please understand. | will give
you the chance after him. Now, please take your seat.

SHRI E. PONNUSWAMY (CHIDAMBARAM): Sir, we are with the Government to enact any law to prevent terrorism.
We had supported this law in good faith two months ago, just to prevent terrorism and not to arrest any political
opponent by misusing the Act.

In the Act, there is no provision to arrest the political leaders as a vendetta and to just score a political mileage or
take revenge against the political leaders.

We have enacted this law two months ago. We had supported that measure whole-heartedly, in good faith, that it
will never be misused - to take revenge or to take political mileage. ...(Interruptions) Please allow me to speak.

...(Interruptions)

We had supported that measure and we will continue to support any measure taken by the government to nip
terrorismin the bud, in whatever fashion it may come up.

Now, not only to gain political mileage, but also to take revenge against political adversaries or rivals, quite



unfortunately, the Government of Tamil Nadu arrested Shri Vaiko, instead of concentrating on the main issues of
the people. People in Tamil Nadu are facing near-famine, without the water of Cauvery. There are so many other
problems facing the people of Tamil Nadu. Just to divert the attention of the people from the main issues, the
Government of Tamil Nadu, quite unfortunately, misusing the provisions of this Act to harass one political leader.
...(Interruptions)

MR. SPEAKER: | think, it is enough. Please conclude.

...(Interruptions)

SHRI E. PONNUSWAMY : | request this august House to amend this law, so as not to arrest political leaders, but
only to fight against terrorism. ...(/nterruptions)

SHRI P.H. PANDIAN : Mr. Speaker, Sir, the law was passed by Parliament to protect the sovereignty and integrity
of India. ...(Interruptions)

SHRI E. PONNUSWAMY : Sir, | appeal to this august House to take all steps necessary to release Shri Vaiko and
also to amend that law suitably. ...(Interruptions)

MR. SPEAKER: Please conclude now.

...(Interruptions)

SHRI E. PONNUSWAMY : POTA should not be used to arrest political adversaries. Shri Vaiko is arrested today;
but we do not know who will be arrested tomorrow in the Opposition-ruled States. So, POTA should be used only to
prevent terrorism of all kinds. ...(Interruptions)

SHRI P.H. PANDIAN : Nobody is above law. The law-makers should not be law-breakers. ...(Interruptions)
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SHRI P.H. PANDIAN (TIRUNELVELI): Mr. Speaker, Sir, thank you very much.

Whoever offends Section 21 (3) of the Act is liable to be arrested = whether he is a Member of Parliament or a
Minister or anybody else. If one offends Section 21 (3), he is liable to be arrested. That provision is as follows:

"If a person commits an offence or if he addresses a meeting for the purpose of encouraging support for a
terrorist organisation and to further its activities, a€|"

So, whoever offends this provision, he is liable to be arrested — whether it is Pandian or anybody else.
...(Interruptions) Whoever it may be and wherever he is, he is liable to be arrested = whether he is in PMK or in any
other Party or in any other section of this House. ...(Interruptions)

We have passed the law to protect sovereignty and integrity of India. | just want to know this. Two hon. Members



who are the NDA constituents have spoken now. They are constituents of NDA Government. Can a member of a
constituent of the Government attack this provision of law? You have passed this law here and you were a party to
its passage. Is not that law applicable to you? Is it applicable only for the people outside? Is it applicable for the
people outside alone? Please tell me this - is it only for people outside?

It is not so. That is why, in any criminal law, the first line starts with this word "whoever". There is no exception to
the Members of Parliament. It does not say, "Whoever, except the Members of Parliament a€|".

Accordingly, a Member of Parliament was arrested when he 'addressed’ persons. He made a statement. He issued
a Press Release. | have it here. He said that he continued to support LTTE. It is about 'Tamil Eelam’. It is not about
"Tamil Bihar' or about Tamil Bengal'. That is why, my leader, the hon. Chief Minister, Dr. Puratchi Thalaivi took that
action.

She had enforced TADA and she had arrested the accused in the Rajiv Gandhi assassination case.

They were tried and convicted. You must know that but for TADA, Rajivji's killers would not have been convicted.
So, during the Joint Session we supported the sincere implementation of TADA. We must know
that....(Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Everybody will be then arrested....(Interruptions)

SHRI P.H. PANDIAN : Whoever offends the law will be arrested. Nobody is going to be arrested unnecessarily. If |
offend Section 302 of IPC, being a Member of Parliament | cannot claim a privilege or exemption that | cannot be
arrested. Will you hold a brief for criminals in Tihar Jail? Whoever he may be, he has offended Section 302. If a
Member of Parliament commits a murder, he is liable to be arrested and detained in jail. Please do not hold a brief
here. It is not for the Parliament to defend him. It is for him to defend before the court of law whether the use of
POTA is to be waived by evidence. An FIR has been filed before the Magistrate. He has been remanded. A trial is
going to be conducted. Are we going to conduct a trial? We are not here to conduct a trial. It is a criminal act.

At this juncture | would ask, what is the definition of crime. Somnathji, do you know what is the definition of
crime....(Interruptions) Any act, forbidden by law, under the pain of punishment is crime. It is forbidden by law. His
speeches are inflammatory. He has been supporting LTTE. He has also said in his statement dated 7th, that he has
advocated the LTTE cause in Parliament. He has misused the privilege here but he cannot get the protection
outside. He wants protection inside. He said that he was supporting LTTE inside the House but he cannot get the
criminal protection outside the House....(Interruptions)

SHRI S.S. PALANIMANICKAM : Its misuse should be stopped.

SHRI P.H. PANDIAN : It is not the question of misuse. When a law is used, it is for the courts to hold the trial. The
political adversaries are not defined in criminal law. A law-breaker cannot be the law-maker....(Interruptions)

MR. SPEAKER: | think you have already made your point.

...(Interruptions)

SHRI P.H. PANDIAN : If he advocates the cause of LTTE or if he supports LTTE, his arrest is legal. His remand is
legal. He has to get the remedy elsewhere. He cannot come here for remedy. Some leaders were arrested under
the criminal law. They did not get the remedy here.&€, (Interruptions)

MR. SPEAKER: Let Shri Pandiyan Speak. Why do you want to disturb him unnecessarily...(Interruptions)

SHRI P.H. PANDIAN : He is not the Speaker....(Inferruptions) We, the 544 Members of Parliament, have enacted
the law not for the people outside....(Interruptions)

MR. SPEAKER: Shri Pandiyan, you have made your point clear.



...(Interruptions)

SHRI P.H. PANDIAN : His speech offended section 21, clause 3 of the Act....(Interruptions) His arrest was legal.
Remand was legal. Under Section 167 the Magistrate remanded him....(Interruptions) Law and order is a State
subject. This House is not an appellate forum. An elected Government is there. The Chief Minister is
there....(Interruptions)
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SHRI P.H. PANDIAN : An elected Government is there. We cannot attribute motives to a Government. They say
that political motivation was there. What was the political motivation? Let him say that he has not uttered that word.
Let him say that he has not made a speech in Thirumangalam.&€; (/nterruptions)

MR. SPEAKER: Nobody will be allowed to speak for more than two minutes.

He is not a political adversary. They got only 500 votes in the recently held by-elections. Do you say he is a political
adversary? No. They lost the deposit. By counting all the votes in the three constituencies put together, they could
not get the deposit.

MR. SPEAKER: Shri Pandian, this is out of context.

SHRI P.H. PANDIAN : This is not the forum to debate this issue. Parliament cannot debate it. The Member
concerned can say that he has been arrested on such and such a ground. But the Members here cannot defend
him. His arrest is legal and his remand is also legal. ...(Interruptions) He has violated the provisions of the Act. He is
hand in glove with LTTE. Now the Congress people must rise to the occasion. My leader Dr. Purutchi Thalaivi has
prosecuted the offenders in the Rajiv Killing case. Do you want any other Prime Minister to be killed?

MR. SPEAKER: Please do not take down anything on record of what Shri Pandian says. Nothing will now go on
record.

(Interruptions)*

MR. SPEAKER: Only Shri Mulayam Singh Yadav will speak now.
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SHRI P.H. PANDIAN : A politician is not defined in any criminal law.
MR. SPEAKER: Should | treat it a walkout?
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SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Speaker Sir, it is a matter of public record, well known to the
country, that the Congress Party bitterly opposed the attempt to bring in the POTA. We explained our reasons
thereof. But, having seen that we lost in the Joint Session, the Congress Governments around the country have



been following the constitutional system, which is that once an Act is made by Parliament, it becomes a part of the
law of the land and the implementation of that law becomes part of the constitutional duty of the States, by whatever
Party they are run.

The fact of the matter is, as Shri Pandian pointed out to us a little while ago, that there are provisions in the POTA
which have apparently been violated by a Member of Parliament.

That Member of Parliament has the total right under parliamentary immunity to say whatever he wishes to within the
sacred precincts of this House. But when the organisation that he is referring to in the House gets included by the
Government, of which he is a part, as one of the banned organisations under the very Act of which he himself was
the most ardent supporter, then it seems to me to be an act of utter irresponsibility or total hypocrisy for himto go
outside the sacred precincts of this House and state that he supports an organisation which we regard as terrorists.

The hon. Minister for External Affairs is happily with us. He knows that he and his officers are going all around the
world pleading with various countries where LTTE has taken refuge that they too must follow the Indian example of
banning LTTE because of the activities that it has indulged in. The hon. Minister for External Affairs has just
returned from Sri Lanka where he has encouraged the Sri Lankan Government, in my view completely correctly, to
persist with the peace process.

What does this peace process consist of? There are two assumptions. One is that the unity and integrity of Sri
Lanka is sacred and it must be preserved. Secondly, the only way of preserving the unity and integrity of Sri Lanka
is by giving a fair and good deal to the Tamil population of Sri Lanka. Now, in the light of this, to state that he
supports LTTE is not to state that he supports the Tamil people. LTTE is, in the eyes of the Indian law and in the
eyes of the Government to which he belongs, a banned terrorist organisation. In the eyes of the courts of India, it is
the leader of LTTE who is an absconding person and who has been sentenced by our courts. This Government is
maintaining its extradition order against Mr. Prabhakaran.

In these circumstances, it cannot have been a slip of the tongue by Shri Vaiko who has been repeatedly told,
among others, by me in this House that his cause is wrong. He goes outside this House and as a senior Member of
Parliament, somebody whose knowledge of the law is considerable as he has demonstrated here in this House, he
goes there and openly, in defiance of the law that he himself has advocated and in defiance of the list of banned
organisations which his Government has prepared, makes statements that are a clear violation of POTA as it exists
NOw.

Now, whether the arrest has been correctly done or incorrectly done is not for Parliament to decide. It is for the
courts to decide. If what Shri Palanimanickam has told us just now is correct, it is the courts that will decide that. But
to come into this House as Shri Palanimanickam did and start abusing the judiciary by saying that they are subject
to pressure from political authorities is just a kind of remark which we should not hear in this House. |, therefore,
pleada€,...(Interruptions)

SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, | used the words technically. | told 'by the
Executive'a€;...(Interruptions)

MR. SPEAKER: You have not said.

...(Interruptions)

SHRI MANI SHANKAR AIYAR : Sir, |, therefore, plead that we must ensure that the law of the land is carefully
prepared. It has been a gross act of negligence on the part of the treasury benches and their supporters that they
have passed a law which today it dawns on them may be flawed. VWhen we were pointing out exactly how flawed it
was, they shut our mouths by a decision of a procedural nature holding a Joint Session of Parliament which has
never been done in such a case before. They are hoist with their own petard. And now, it is for the courts to
untangle the specific case. But on the suggestion that we amend the law to save one person, is this part of the legal
order in this country? If there is something that is weak in the law, it can be done as a general case for the sake of
the people of this country and not for one person of India. That person is a responsible Member of Parliament. He
knows the law. He knows the antecedents of LTTE.
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He knows what the consequences would be of his openly supporting the LTTE outside of this
House....(Interruptions) He did it. Therefore, he must face the consequences.

In the light of these complications, although it is not the practice for the hon. Home Minister to reply to a debate
during the Zero Hour, yet | think it is extremely important that the hon. Minister of Home Affairs, who has been
promoted as the Deputy Prime Minister for bringing in a draconian law like this, should appear before this House
and tell us what is the law of the land. He must also tell us whether it is not the duty of the Tamil Nadu Government
or any other State Government to implement a law passed by this Parliament. The question whether it has been
correctly done or not is not for Parliament to decide. It is for the judiciary to decide. We would expect that all political
parties here would respect the constitutional framework within which action has been taken against one man who
happens to be a Member of Parliament.

SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, there is no doubt that because an hon. Member of
Parliament has been arrested and detained that we are all discussing this issue. But, Sir, this raises certain
constitutional matters. | wish the Government of India had taken note of this.

We found for two days, after the arrest, that there was complete silence from the Government. Then, we found in
the newspapers saying that the Cabinet has expressed its disapproval. If | am wrong, many hon. Cabinet Ministers
who are sitting here, they can correct me. If it is disapproval, on what ground it has been done? The question is that
this Parliament, in spite of the stiffest opposition put up by most of the opposition parties, has passed it. They
thought it fit to pass a legislation and steam-roll a legislation. What | had apprehended came true....(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI SU THIRUNAVUKKARASAR): It is not that of
the Cabinet. It was done in the NDA meeting....(Interruptions)

SHRI SOMNATH CHATTERJEE : If you differentiate between the Cabinet and the NDA, of course, it is all right.
That is the position. If you are an NDA man, if you are a non-BJP man, then you are all becoming parasites. We
know about that. It is really the BJP which decides it here. All are parasites. You have no self-
identity....(Interruptions)

Mr. Speaker, Sir, this is a very important matter. At least, for two or three minutes | will speak....(Interruptions)
MR. SPEAKER: This is a very important subject.

SHRI SOMNATH CHATTERUJEE : The question is that the hon. Member has been saying certain things. | also do
not approve of it. Let us be very clear about it. The question is whether in such a case, such a law would be
applied. We have said that this is a draconian law. | remember that | said it standing here. Shri Vaiko is a very good
friend of ours. He was jumping with great gusto and enthusiasm. He called us anti-people because we were
opposing this law. Today, he has become the victim. He has to circulate letters to all of us now. Some hon.
Members have to take up the issue. The supporters of this Bill have given this draconian power in the hands of the
Government. Who are we to decide here? The question is much more fundamental. If that arrest is justified
according to the Government of India, then there cannot be any Members of that party in the Council of Ministers.
How can there be? If it is not justified, why is it not justified? What are you going to do with regard to that? Of
course, they will say: "What can we do? The State Government is to implement it." Then, why did you give that
power?

The West Bengal Government has declared it would never use POTA because, according to us, it is a lawless law;
it is a law of the jungle; it is a draconian law. Therefore, | would request all the hon. Members here to ponder very
seriously whether such laws should ever be on the Statute Book of a civilised nation. If we are a civilised nation,
then this law should be immediately obliterated from the records, from the Statute Book of this country. That is what
is needed. My friends, now you have suffered. | am not happy that Shri Vaiko is under detention. But who has given
them the power? You are now shamelessly trying to raise this question. You were too eager to pass it. We were
told that every terrorist activity would be stopped in this country. But what has happened in Kaluchak? What has
happened in Rajiv Nagar and Kashimpura? | asked that question. The Deputy Prime Minister avoided that question
because he has no reply to that.

Sir, according to them there is a misuse of governmental authority, but they should please see that nobody is
allowed to misuse legal powers in this country. If they have any political conviction, if they have any political
morality, they are duty bound to plead with their masters sitting there to obliterate and immediately repeal this law
from the statute book.

Therefore, | would like to make it clear, as we have always said, that there are sufficient laws in this country to deal
with the situation. Let those laws be applied and this draconian law should not be there in the statute book. But that
does not mean that we are absolving Shri Vaiko for whatever he has done, because we have our serious



reservations about the stand that he has taken with regard to L.T.T.E.
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SHRI K. YERRANNAIDU (SRIKAKULAM): Mr. Speaker, Sir, we passed this law to prevent terrorist organisations
from operating in this country and to arrest those people who are abetting and funding terrorism, not for arresting
politicians. If any executive authority is implementing the law, they have common sense. &€ (Interruptions)

SHRI VARKALA RADHAKRISHNAN : Mr. Speaker, Sir, they have extended support to pass this law. Now, they are
protesting against its use. ...(/nterruptions)

MR. SPEAKER: Shri Varkala Radhakrishnan, please take your seat.

...(Interruptions)

SHRI K. YERRANNAIDU : Sir, before taking action against anybody, we have to observe certain fundamental
principles. We have passed this law in the Joint Session of Parliament not to arrest politicians, but to arrest the real
terrorists. Therefore, we oppose Shri Vaiko's arrest. This is our party's stand. ...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, his party has extended support in passing this law. ...(Interruptions)
MR. SPEAKER: Shri Varkala Radhakrishnan, please take your seat.

...(Interruptions)

SHRI K. YERRANNAIDU : Sir, under this law, we have to take action against organisations like P.W.G. and
L.T.T.E., not against politicians.

SHRI P.H. PANDIAN : Mr. Speaker, Sir, the L.T.T.E. is beyond the reach of the Government of India. They are in a
foreign country. But they have local supporters here and those local supporters have supported the banned terrorist
organisation which had come to India to kill Shri Rajiv Gandhi. ...(Interruptions)

MR. SPEAKER: | have called Shri Kirit Somaiya to speak. Please take your seat.

...(Interruptions)

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): Mr. Speaker, Sir, the expansion of POTA is Prevention of
Terrorism Act. But, I think, in Tamil Nadu, the meaning seems to be different and it is, Politics of Terrorism Act.

Sir, what we need is the prevention of political atrocities under this law. ...(Inferruptions)
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SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, while this draconian law was being discussed, we, the entire
Opposition, apprehended that at the time of its implementation, it would be misused and applied against the political
opponents.

SHRI P.H. PANDIAN : Why do you say 'opponents'? ...(Interruptions)

SHRI AJOY CHAKRABORTY : During my speeches, | had categorically said in this House that this law would be
used against the political opponents, and the people belonging to the minority communities would be specially
targeted under this Act. Now, the apprehensions of the Opposition have been proved totally correct. Although we
fully disagree with the contentions, speeches and views of Shri Vaiko and his party, yet we strongly condemn and
oppose his arrest. | urge upon the Government of India and also demand that this is the right time to withdraw the
draconian law.

| appeal to the Members belonging to the NDA to please join us. They should pressurise the BJP-led Government
to withdraw this draconian law. Sir, through you, | demand that this law should be immediately withdrawn and
revoked for better interests of the country.

SARDAR SIMRANJIT SINGH MANN (SANGRUR): Mr. Speaker, Sir, | rise to attack the arrest of Shri Vaiko, a very
senior colleague and a Member of Parliament. | had cautioned Shri Vaiko and all the regional parties that they
should not vote for this draconian law because it would be used against the minorities and us. Whatever Shri Vaiko
did, while voting for POTA, was very wrong. But, at the moment, | have received reports that Shri Vaiko while in jail
is not receiving medical attention, good food, crockery and toilet facilities.

SHRI P.H. PANDIAN : Even they have not reported. ...(Interruptions) What is this? Do you want him to be air-
conditioned?

SARDAR SIMRANJIT SINGH MANN : He does not have any mosquito neta€,(Interruptions)

Apart from that, this has been used against a Kashmiri journalist, which we condemn. It is for this reason that
yesterday the Press had been so subdued that it did not write a word about the Opposition's view point on the
debate condemning the Kashmiiri incident. Not a single word has come in the Press. It has been subdued. A
Hurriyat Leader also finds himself in jail.

My humble submission is that this law should be rightfully repealed and Shri Vaiko should be let out of prison. He is
a senior Member of Parliament and he has not transgressed the law. There is nothing in what he has
said...(Interruptions) LTTE was a legitimate political body till yesterday. The worthy Prime Ministers, Shrimati Indira
Gandhi and Shri Rajiv Gandhi, gave military training and explosive training to them at Chakrata and everything was
done by their Governments to aid thema€; (Interruptions) Let me conclude Sir.

| feel that it will inflame Tamil nationals' passions if Shri Vaiko is allowed to remain in jail for very long. The people
who support Shri Vaiko's arrest may be Tamilians, but they are not Dravidians.
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MR. SPEAKER: The House stands adjourned to meet again at 2.15 p.m.
13.21 hrs

The Lok Sabha then adjoumned for Lunch till Fifteen minutes

past Fourteen of the Clock.



